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Order dt,14.10.2003 @\@

None appears for the Applicants, nor the
Applicants were present when called.

The Applicants, by filing this Original Application
have challenged the process of written test held by the
Respondents for recruitment of Gangman in Group-D i
category in Egineering Department of Sambalpur Division,
Sputh Eastern Railways, as well as against the process.
of recruitment for the post of Token Porter,Operating
Department, Sambalpur Division in the South Eastem _
Railways on the ground that the written test was held ﬁ
illegal and malafide manner and lot of critisms/'ad\/erse
comments on the conduct of the examination had appeared
in the local news journals like Sanbad dt.l1.9.98, and
Nanavedi, They further alleaged that in the Sambad
dt.11.9.98, it was reported that a C,B,I.enquiry had beell
ordered to look into the irregularities in the conduct of
the written test, On the above grounds, they have
submitted that the Resbonder.lts be &lrected to held a
fresh selection for @appointment of Group-D category post
in Engineering Department of Sambalpur Diwision of S.&, |
Railways. 1

The Respondents have contested the allegations
made by the Applicant.by filing oounter. They have avere
that the examination was conducted in the laid down
procedure and there hasjﬁg infraction of the guidelines)

on the subject. They have also rebutted that C,B.I, was
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enquiring into the allegations of malpractice

in exaningtion. In the end, they have submitted
that the allegations brought out in the Original
Application are unfounded and are devoid of

merit,

We have heard Mr,D.N,Mishra, leamed
Standing Counsel for the Rallways and perused
the reomrds placed before us., Apart from the
fact that the allegations made by the Applicants
in this Original Application are very sweeping
and general in nature, Mo materials has Deen
placed before us to agp;reciate the grievance
of the Applicants. None also appears for the
Applicants nor they were present in the court
when called to press the point in support of
their allegations made in this Original
Application nor they have asked for any
adjournment to prosecute the matter further. In
the circumstance, we feel that no purpose will
be sg}%g—\% give further opportunity to them
to submit a,;zy 2w points. The Respondents
have elaborately stated in their counter as al
during oral argument by the leamed Standing
Counsel for the Railways, the procedure
followed by them in conduct of the test, In
the circumstance, we f£ind no merit in this
Original Application, which is accordingly
dismissed, No costs. '
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